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Ociainal Application No. 90 2 of 200 3

Jabajipur# this the 2nd day of January, 2004

Hcm'ble Sivrl M»P, Singh,l Vice Chairman
Hon*ble Shri G« Shantha^a, Judicial Memb^

Shiv Mangalesh Singh,
^o« Late Shri Raj Kumar,
aged about 20 years,
R/o. House No. 11, C/o,
Snt, Janak Rani, R/o. Shiv Nagar,
Gar ha Railway Grossing, Jabaipur (MP). ••• Applicant

(By Advocate - Shri Nitin Pandharkar)

V e r s u s

1, Union of India,
Through the SaSretary,
Ministry of Defence,
N0I/ Delhi.

2. The G^eral Manager,
Gun carriage Factory,
JabaJpur (MP)« Respondents

ORDER (Oral)

By M.P. Singh. Vice Chairman -

By filing this Original implication the applicant has

claimed the following main reliefs %

"(i) The Hon'ble ̂ ibunal may kindly be pleased to
call for the record pertaining to present case from
the office of Non«^plicant No. 2 and be further
pleased to examine the same and be furtha: pleased to
ccxnmand the Non-^plicant No, 1 and 2 to consider the
case of the ̂ p lie ant for appointment on conpassionate
basis and to pass an order giving appointment in
accordance with law to ^plicant in the ends of
justice,"

2. The brief facts of the case are that the fatha- of the

applicant was working aS Painty (Labour unskilled) bearing

Ex-Ticket No. 937/Paint^, F.C. No. 13887 in the Gun Carriage

Factory, Jabalpur, He died in harness on 02,11.1992, At that

time the applicant was 9 years old as his date of birth
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26.08,1983» The ̂ plicant has attained majority only on

26.08.2001. Thdreaftdc he has made rq)resentation to the

respondents for his afpointmoit on conpassiaiate ground. The

respondents have not yet takai any decision on the represen

tation of the spplicant. Hence he has filed this Original

implication claiming the aforesaid reliefs,

3, In the circumstances we deem it appropriate to

dispose of this Original implication even without issuing

notices to the respondents, by directing the respondents to

decide the representation of the applicant dated 28.04.2003

(Annexiure iW4) by passing a speaking, detailed and reasoned

order within a period of three months from the date of

receipt of copy of this order.

4. Accordingly, the Original implication stands disposed

of at admission stage itself.

0,

(G/j Shanth^pa)
Jumcial Member

Singh)
Vice Chairman
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